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Title: Papers laid on the Table of the House by Ministers/members.

MADAM SPEAKER: Now, papers to be laid.

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND MINISTER OF STATE IN THE MINISTRY OF FOOD
PROCESSING INDUSTRIES (SHRI ARUN YADAV): Madam, I, on behalf of Shri Sharad Pawar, beg to lay on the Table:-

(1)

()

(if)

A copy of the Annual Report (Hindi and English versions) of the
Indian Institute of Crop Processing Technology, Thanjavur , for the
year 2009-2010, along with Audited Accounts.

A copy ofthe Review (Hindi and English versions) by the
Government of the workings of the Indian Institute of Crop
Processing Technology, Thanjavur, for the year 2009-2010.

(2) Statement (Hindi and English versions) showing reasons for delay in

laying the papers mentioned at (1) above.

(Placed in Library, See No. LT 4191/15/11)

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS, MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS AND MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE (SHRI V.
NARAYANASAMY): Madam, I, on behalf of Shri Ghulam Nabi Azad, beg to lay on the Table a copy of the Outcome Budget
(Hindi and English versions) of the Ministry of Health and Family Welfare for the year 2011-2012.

(Placed in Library, See No. LT 4192/15/11)

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT (PROF. SAUGATA ROQY): Madam, I, on behalf of

Shri Kamal Nath, beg to lay on the Table:-

(1) A copy each of the following papers (Hindi and English versions) under sub-
section (1) of Section 619A of the Companies Act, 1956:-

(a)

(b)

(©)

(2)

()
(i)

()
(i)

()
(i)

Review by the Government of the working of the Kolkata Metro Rail
Corporation Limited, Kolkata, for the year 2009-2010.

Annual Report of the Kolkata Metro Rail Corporation Limited,
Kolkata, for the year 2009-2010, alongwith Audited Accounts and
comments of the Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 4193/15/11)
Review by the Government of the working of the Chennai Metro
Rail Limited, Chennai, for the year 2009-2010.
Annual Report of the Chennai Metro Rail Limited, Chennai, for the
year 2009-2010, along with Audited Accounts and comments of the
Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 4194/15/11)
Review by the Government of the working of the Bangalore Metro
Rail Corporation Limited, Bangalore, for the year 2009-2010.
Annual Report of the Bangalore Metro Rail Corporation Limited,
Bangalore, for the year 2009-2010, along with Audited Accounts
and comments of the Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 4195/15/11)

Two statements (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at item No. (a) and (b) of (1) above.



(3) A copy of the Delhi Metro Airport Express Line, General Rules, 2010 (Hindi and English versions) published in

Notification No. G.S.R. 767(E) in Gazette of India dated 17th September, 2010, under Section 102 of the Metro Railway
(Operation and Maintenance) Act, 2002.

(Placed in Library, See No. LT 4196/15/11)

THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION AND MINISTER OF CULTURE (KUMARI SELJA):
Madam, I beg to lay on the Table a copy each of the following papers (Hindi and English versions):-

(1) Detailed Demands for Grants of the Ministry of Housing and Urban Poverty Alleviation for the year 2011-2012.

(Placed in Library, See No. LT 4197/15/11)
(2) Detailed Demands for Grants of the Ministry of Culture for the year 2011-2012.

(Placed in Library, See No. LT 4198/15/11)
(3) Outcome Budget of the Ministry of Culture for the year 2011-2012.

(Placed in Library, See No. LT 4199/15/11)

THE MINISTER OF STATISTICS AND PROGRAMME IMPLEMENTATION (DR. M.S. GILL): Madam, I beg to lay on the Table a
copy of the Detailed Demands for Grants (Hindi and English versions) of the Ministry of Statistics and Programme
Implementation for the year 2011-2012.

(Placed in Library, See No. LT 4200/15/11)

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS, MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS AND MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE (SHRI V.
NARAYANASAMY): Madam, I, on behalf of Shri G.K.Vasan, beg to lay on the Table a copy each of the following papers
(Hindi and English versions):-

(1) Detailed Demands for Grants of the Ministry of Shipping for the year 2011-2012.

(Placed in Library, See No. LT 4201/15/11)
(2) Outcome Budget of the Ministry of Shipping for the year 2011-2012.

(Placed in Library, See No. LT 4202/15/11)

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND SPORTS (SHRI AJAY MAKEN): Madam, I beg to lay
on the Table a copy of the Detailed Demands for Grants (Hindi and English versions) of the Ministry of Youth Affairs and
Sports for the year 2011-2012.

(Placed in Library, See No. LT 4203/15/11)

THE MINISTER OF STATE OF THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION (PROF. K.V.
THOMAS): Madam, I beg to lay on the Table a copy of the Detailed Demands for Grants (Hindi and English versions) of the
Ministry of Consumer Affairs, Food and Public Distribution for the year 2011-2012.

(Placed in Library, See No. LT 4204/15/11)

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI MULLAPPALLY RAMACHANDRAN): Madam, I beg
to lay on the Table:-

(1) A copy of the Annual Accounts (Hindi and English versions) of the Port Blair
Municipal Council, Port Blair, for the years from 1990-1991 to 1997-1998, together
with Audit Report thereon.

(Placed in Library, See No. LT 4205/15/11)



(2) A copy of the New Delhi Municipal Council (Maintenance of Accounts) Regulations, 2010 (Hindi and English

versions) published in Notification No. 13/47/2010/UD/MB/334-335 in Delhi Gazette dated 1oth January, 2011,
under Section 389 of the New Delhi Municipal Council Act, 1994.

(Placed in Library, See No. LT 4206/15/11)

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS, MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS AND MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE (SHRI V.
NARAYANASAMY): Madam, I beg to lay on the Table a copy each of the following papers (Hindi and English versions):-

(1) Detailed Demands for Grants of the Department of Space for the year 2011-2012.

(Placed in Library, See No. LT 4207/15/11)
(2) Outcome Budget of the Department of Space for the year 2011-2012.

(Placed in Library, See No. LT 4208/15/11)

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT (PROF. SAUGATA RQOY): Madam, I beg to lay on
the Table:-

(1) A copy of the Annual Report (Hindi and English versions) of the National
Capital Region Planning Board, New Delhi, for the year 2009-2010, along
with Audited Accounts.

(2) Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (1) above.

(Placed in Library, See No. LT 4209/15/11)

(3) A copy of the Detailed Demands for Grants (Hindi and English versions) of the Ministry of Urban Development for the
year 2011-2012.

(Placed in Library, See No. LT 4210/15/11)

4 (i) A copy of the Annual Report (Hindi and English versions) of the
Delhi Urban Art Commission, New Delhi, for the year 2009-2010.
(i) A copy of the Annual Accounts (Hindi and English versions) of the
Delhi Urban Art Commission, New Delhi, for the year 2009-2010,
together with Audit Report thereon.
(5) Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (4) above.

(Placed in Library, See No. LT 4211/15/11)

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS, MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS AND MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE (SHRI V.
NARAYANASAMY): Madam, I, on behalf of Shri S.S.Palanimanickam, beg to lay on the Table:-

(1) A copy of the Public Provident Fund (Amendment) Scheme, 2010 (Hindi and English versions) published in Notification
No. G.S.R. 956(E) in Gazette of India dated 7th December, 2010, under Section 12 of the Public Provident Fund Act, 1968.

(Placed in Library, See No. LT 4212/15/11)

(2) A copy of the Prevention of Money-Laundering (Maintenance of Records of the Nature and Value of Transactions, the
Procedure and Manner of Maintaining and Time for Furnishing Information and Verification and Maintenance of Records of

the Identity of the Clients of the Banking Companies, Financial Institutions and Intermediaries) 3" Amendment Rules, 2010
(Hindi and English versions) published in Notification No. G.S.R. 980(E) in Gazette of India dated 16th December, 2010,



[mder Section -74 of the Pre\;eﬁtion of Money Laundering Act, 2002, togéfher with an explanatory memorandum.
(Placed in Library, See No. LT 4213/15/11)

(3) A copy each of the following Notifications (Hindi and English versions) under sub-section (7) of section 9A of the
Customs Tariff Act, 1975:-

(i) G.S.R.68(E) published in Gazette of India dated 7t February, 2011, together with an explanatory memorandum
making certain amendments in the Notification No. 94/2006-Cus., dated 7th September, 2006.

(i) G.S.R.69(E) published in Gazette of India dated 7t" February, 2011, together with an explanatory memorandum
seeking to impose definitive anti-dumping duty on imports of Barium Carbonate, originating in, or exported
from China PR, in pursuance of the final findings of the designated authority.

(i) The Customs Tariff (Identification, Assessment and Collection of Anti-dumping Duty on Dumped Articles and for
Determination of Injury) Amendment Rules, 2011 published in Notification No. G.S.R.154(E) in Gazette of

India dated 15t March, 2011, together with an explanatory memorandum.

(iv) G.S.R.139(E) published in Gazette of India dated 15t March, 2011 making certain amendments in the Notification
No. 42/96-Cus., dated 23" July, 1996, together with an explanatory memorandum.

(Placed in Library, See No. LT 4214/15/11)

(4) A copy each of the following Notifications (Hindi and English versions) under section 159 of the Customs Act, 1962:-

(i) G.S.R.77(E) published in Gazette of India dated 9t February, 2011 together with an explanatory memorandum
seeking to provide full exemption from all the duties of customs on specified goods imported in relation to
organization of the International Cricket Council World Cup 2011 subject to specified conditions.

(i) G.S.R.91(E) published in Gazette of India dated 9t February, 2011 together with an explanatory memorandum
seeking to exempt jute products, mentioned therein imported from Bangladesh from additional duty of customs
leviable thereon.

(ii) G.S.R.155(E) published in Gazette of India dated 15t March, 2011 together with an explanatory memorandum
prohibiting import of Acetate Tow and Filter rods other than by Filter Cigarette manufacturers.

(iv) G.S.R.156(E) published in Gazette of India dated 15t March, 2011 together with an explanatory memorandum
seeking to supersede Notification No. 26/2002-Cus.,(N.T.) dated the 13th May, 2002.

(v) G.S.R.157(E) published in Gazette of India dated 15t March, 2011 together with an explanatory memorandum
seeking to supersede Notification No. 76/2003-Cus.,(N.T.) dated the 12th September, 2002.

(vi) G.S.R.140(E) published in Gazette of India dated 15t March, 2011, together with an explanatory memorandum
making certain amendments in the Notification No. 25/1999-Cus., dated 28th February, 1999.

(vii) G.S.R.141(E) published in Gazette of India dated 15t March, 2011, together with an explanatory memorandum
making certain amendments in the Notification No. 22/2003-Cus., dated 4t February, 2003.

(viii) G.S.R.142(E) published in Gazette of India dated 15t March, 2011, together with an explanatory memorandum
making certain amendments in the Notification No. 14/2004-Cus., dated 8" January, 2004.

(ix) G.S.R.143(E) published in Gazette of India dated 15t March, 2011, together with an explanatory memorandum
making certain amendments in the Notification No. 69/2004-Cus., dated 9t July, 2004.

(x) G.S.R.144(E) published in Gazette of India dated 15t March, 2011, together with an explanatory memorandum
making certain amendments in the Notification No. 45/2005-Cus., dated 16th May, 2005.

(xi) G.S.R.145(E) published in Gazette of India dated 1St March, 2011, together with an explanatory memorandum



making certain amendments in the Notification No. 23/2010-Cus., dated 27th February, 2010.

(xii) G.S.R.146(E) published in Gazette of India dated 15t March, 2011, together with an explanatory memorandum
making certain amendments in the Notification No. 20/2006-Cus., dated 15t March, 2006.

(xiii) G.S.R.147(E) published in Gazette of India dated 15t March, 2011, together with an explanatory memorandum
making certain amendments in the Notification No. 21/2002-Cus., dated 1t March, 2002.

(xiv) G.S.R.148(E) published in Gazette of India dated 15t March, 2011, together with an explanatory memorandum
making certain amendments in the Notification No. 28/2010-Cus., dated 27th February, 2010.

(xv) G.S.R.149(E) published in Gazette of India dated 15t March, 2011, together with an explanatory memorandum
making certain amendments in the Notification No. 29/2010-Cus., dated 27th February, 2010.

(xvi) G.S.R.150(E) published in Gazette of India dated 15t March, 2011, together with an explanatory memorandum
seeking to exempt gold and silver in copper concentrate from basic customs duty.

(xvii) G.S.R.151(E) published in Gazette of India dated 15t March, 2011, together with an explanatory memorandum
seeking to exempt packaged software from additional duty of customs.

(xviii) G.S.R.152(E) published in Gazette of India dated 15t March, 2011, together with an explanatory memorandum
seeking to exempt works of art from duties of customs.

(xix) G.S.R.153(E) published in Gazette of India dated 15t March, 2011, together with an explanatory memorandum
seeking to prescribe effective rates of export duties.

(xx) G.S.R.93(E) published in Gazette of India dated 14th February, 2011, together with an explanatory memorandum
making certain amendments in the Notification No. 13/2010-Cus., dated 19t" February, 2010.

(Placed in Library, See No. LT 4215/15/11)

(5) A copy each of the following Notifications (Hindi and English versions) under sub-section (4) of section 94 of the
Finance Act, 1994:-

(i)  The Works Contract (Composition Scheme for Payment of Service Tax) Amendment Rules, 2011 published in

Notification No. G.S.R. 158(E) in Gazette of India dated 15t March, 2011, together with an explanatory
memorandum.

(ii)  The Service Tax (Determination of Value) Amendment Rules, 2011 published in Notification No. G.S.R. 159(E)
in Gazette of India dated 15t March, 2011, together with an explanatory memorandum.

(iii)  The Service Tax (Amendment) Rules, 2011 published in Notification No. G.S.R. 160(E) in Gazette of India
dated 15t March, 2011, together with an explanatory memorandum.

(iv) G.S.R. 161(E) published in Gazette of India dated 15t March, 2011, together with an explanatory memorandum
making certain amendments in the Notification No. 26/2010-Service Tax dated 22nd June, 2010.

(v) G.S.R. 162(E) published in Gazette of India dated 15t March, 2011, together with an explanatory memorandum,
seeking to exempt the taxable service of business exhibition, when provided by an organizer of business
exhibition for holding a business exhibition outside India.

(vi) G.S.R. 163(E) published in Gazette of India dated 15t March, 2011, together with an explanatory memorandum,
seeking to exempt the taxable service of execution of works contract, when provided for the purpose of
carrying out construction of new residential complex or part thereof, or for completion and finishing services of
construction of new residential complex or part thereof under Jawaharlal Nehru National Urban Renewal
Mission and Rajiv Awass Yojana.

(vi)  G.S.R. 164(E) published in Gazette of India dated 1t March, 2011, together with an explanatory



memorandum, seeking to exempt the taxable service of general insurance, when provided by an insurer
carrying on General Insurance Business to any person for providing insurance under the Rashtriya Swasthya
Bima Yojna.

(vii) G.S.R. 165(E) published in Gazette of India dated 1t March, 2011, together with an explanatory
memorandum, seeking to exempt the taxable service of transport of goods by road, rail or air, provided to any
person located in India, when the goods are transported from a place located outside India to a final
destination which is also outside India.

(ix) GS.R. 166(E) published in Gazette of India dated 1t March, 2011, together with an explanatory
memorandum, seeking to exempt the taxable service of transport of goods by air from service tax leviable
under Section 66 of the Finance Act to the extent so much of the value as is equal to the amount of air freight
included in the value determined under Section 14 of the Customs Act, or the rules made thereunder for the
purpose of charging customs duties.

(x) G.S.R. 167(E) published in Gazette of India dated 15t March, 2011, together with an explanatory memorandum,
seeking to exempt services provided in relation to the execution of works contract, when provided wholly
within an airport and classified under the taxable service of airport.

(xi) G.S.R. 168(E) published in Gazette of India dated 1St March, 2011, together with an explanatory
memorandum, seeking to exempt services provided in relation to the execution of works contract, when
provided wholly within the port or other port, for construction, repair, alteration and renovation of wharves,
quays, docks, stages, jetties, piers and railways.

(xii) The Export of Services (Amendment) Rules, 2011 published in Notification No. G.S.R. 169(E) in Gazette of
India dated 15t March, 2011, together with an explanatory memorandum.

(xiii) The Taxation of Services (Provided from Outside India and Received in India) Amendment Rules, 2011

published in Notification No. G.S.R. 170(E) in Gazette of India dated 15t March, 2011, together with an
explanatory memorandum.

(xiv) G.S.R. 171(E) published in Gazette of India dated 1%t March, 2011, together with an explanatory

memorandum, making certain amendments in the Notification No. 26/2004-Service Tax dated 10t September,
2004.

(xv) GS.R. 172(E) published in Gazette of India dated 1t March, 2011, together with an explanatory
memorandum, making certain amendments in the Notification No. 8/2006-Service Tax dated 19th April, 2006.

(xvi) G.S.R. 173(E) published in Gazette of India dated 1St March, 2011, together with an explanatory
memorandum, making certain amendments in the Notification No. 1/2006-Service Tax dated 15t March, 2006.

(xvii) G.S.R. 174(E) published in Gazette of India dated 1t March, 2011, together with an explanatory
memorandum, seeking to supersede Notification No. 9/2009-Service Tax dated the 374 March, 2009.

(xviii) The Point of Taxation Rules, 2011 published in Notification No. G.S.R. 175(E) in Gazette of India dated 1%t
March, 2011, together with an explanatory memorandum.

(Placed in Library, See No. LT 4216/15/11)

(6) A copy each of the following Notifications (Hindi and English versions) under sub-section (2) of section 38 of the Central
Excise Act, 1944:-

(i)  G.S.R. 116(E) published in Gazette of India dated 15t March, 2011, together with an explanatory memorandum
seeking to provide concessional duty of 1% on specified items subject to condition no CENVAT credit has
been taken on the input goods or service.

(i) G.S.R. 117(E) published in Gazette of India dated 15t March, 2011, together with an explanatory memorandum
seeking to provide concessional duty of 5% on specified items.



(i) G.S.R. 118(E) published in Gazette of India dated 15t March, 2011, together with an explanatory memorandum
making certain amendments in the Notification No. 3/2006-C.E. dated 15t March, 2006.

(iv) G.S.R. 119(E) published in Gazette of India dated 15t March, 2011, together with an explanatory memorandum
making certain amendments in the Notification No. 4/2006-C.E. dated 15t March, 2006.

(v) G.S.R. 120(E) published in Gazette of India dated 15t March, 2011, together with an explanatory memorandum
making certain amendments in the Notification No. 5/2006-C.E. dated 15t March, 2006.

(vi) G.S.R. 121(E) published in Gazette of India dated 15t March, 2011, together with an explanatory memorandum
making certain amendments in the Notification No. 6/2006-C.E. dated 15t March, 2006.

(vii) G.S.R. 122(E) published in Gazette of India dated 15t March, 2011, together with an explanatory memorandum
rescinding Notification No. 49/2006-C.E. dated 30t December, 2006.

(viii) G.S.R. 123(E) published in Gazette of India dated 15t March, 2011, together with an explanatory memorandum
making certain amendments in the Notification No. 8/2003-C.E. dated 15t March, 2003.

(ix) G.S.R. 124(E) published in Gazette of India dated 15t March, 2011, together with an explanatory memorandum
making certain amendments in the Notification No. 59/2008-C.E. dated 7th December, 2008.

(x) G.S.R. 125(E) published in Gazette of India dated 15t March, 2011, together with an explanatory memorandum
making certain amendments in the Notification No. 10/2006-C.E. dated 15t March, 2006.

(xi) G.S.R. 126(E) published in Gazette of India dated 15t March, 2011, together with an explanatory memorandum
making certain amendments in the Notification No. 29/2004-C.E. dated gth July, 2004.

(xii) G.S.R. 127(E) published in Gazette of India dated 15t March, 2011, together with an explanatory memorandum
making certain amendments in the Notification No. 30/2004-C.E. dated 9t" July, 2004.

(xiii) G.S.R. 128(E) published in Gazette of India dated 15t March, 2011, together with an explanatory memorandum
seeking to exempt job worker who undertakes job work in respect of final products falling under chapter
61, 62 and 63 from payment of excise duty.

(xiv) G.S.R. 129(E) published in Gazette of India dated 15t March, 2011, together with an explanatory memorandum
seeking to exempt excise duty on packaged software not falling under MRP based assessment.

(xv) G.S.R. 130(E) published in Gazette of India dated 15t March, 2011, together with an explanatory memorandum
making certain amendments in the Notification No. 3/2005- C.E. dated 1St March, 2005.

(xvi) G.S.R. 131(E) published in Gazette of India dated 15t March, 2011, together with an explanatory memorandum
seeking to exempt inter unit transfer of the parts components, assemblies or sub-assemblies required from
one or more factories to another factory of same manufacturer for manufacturer of power tillers.

(xvii) G.S.R. 132(E) published in Gazette of India dated 15t March, 2011, together with an explanatory memorandum
seeking to supersede amendments in the Notification No. 76/86-C.E. dated 10t February, 1986.

(xviii) G.S.R. 133(E) published in Gazette of India dated 15t March, 2011, together with an explanatory memorandum
seeking to provide payment of duty on perfumes cleared the factory of manufacturer directly for sale at a
retail showroom.

(xix) The CENVAT Credit (Amendment) Rules, 2011 published in Notification No. G.S.R. 134(E) in Gazette of India
dated 15t March, 2011, together with an explanatory memorandum.

(xx) The Central Excise (Amendment) Rules, 2011 published in Notification No. G.S.R. 135(E) in Gazette of India



dated 15t March, 2011, together with an explanatory memorandum.

(xi) G.S.R. 136(E) published in Gazette of India dated 15t March, 2011, together with an explanatory memorandum

seeking to supersede Notification No. 18/2002-C.E. dated 13t May, 2002 and fixing the rate of interest at
eighteen percent per annum under Section 11AA.

(xxii) G.S.R. 137(E) published in Gazette of India dated 15t March, 2011, together with an explanatory memorandum

seeking to supersede Notification No. 66/2003-C.E. dated 12th September, 2003 and fixing the rate of
interest at eighteen percent per annum under Section 11AB.

(xxiii) G.S.R. 138(E) published in Gazette of India dated 15t March, 2011, together with an explanatory memorandum
making certain amendments in the Notification No. 20/2001-C.E.(N.T.) dated 30" April, 2001.

(Placed in Library, See No. LT 4217/15/11)
(7) A copy of the Outcome Budget (Hindi and English versions) of the Flagship Programmes for the year 2011-2012.

(Placed in Library, See No. LT 4218/15/11)

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRIMATI PRENEET KAUR): Madam, I beg to lay on
the Table:-

(1) A copy of the Outcome Budget (Hindi and English versions) of the Ministry of External Affairs for the year 2011-2012.
(Placed in Library, See No. LT 4219/15/11)

(2) () A copy of the Annual Report (Hindi and English versions) of the
Indian Council for Cultural Relations, New Delhi, for the year 2009-
2010.
(i) A copy of the Annual Accounts (Hindi and English versions) of the
Indian Council for Cultural Relations, New Delhi, for the year 2009-
2010, together with Audit Report thereon.
(i) A copy of theReview (Hindi and English versions) by the
Government of the working of the Indian Council for Cultural
Relations, New Delhi, for the year 2009-2010.
(3)  Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (2) above.

(Placed in Library, See No. LT 4220/15/11)

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI MULLAPPALLY RAMACHANDRAN): Madam, I, on
behalf of Shri Gurudas Kamat, beg to lay on the Table:-

(1) A copy each of the following Notifications (Hindi and English versions) under Section 26 of the National Investigation
Agency Act, 2008:-

(i)  S.0. 2974(E) published in Gazette of India dated 16t December, 2010, appointing Shri Dayan Krishnan,
Advocate as Special Public Prosecutor for conducting the cases of the National Investigation Agency under the
National Investigation Agency Act, 2008.

(i)  S.0. 234(E) published in Gazette of India dated 2"d February, 2011, appointing Shri D.C. Sarkar and Shri
Shyamal Kumar Ghosh, Advocates as Special Public Prosecutor and Public Prosecutor, respectively, for
conducting the cases of the National Investigation Agency under the National Investigation Agency Act, 2008.

(Placed in Library, See No. LT 4221/15/11)

(2) A copy each of the following Notifications (Hindi and English versions) under sub-section (3) of Section 155 of the
Sashastra Seema Bal Act, 2007:-

(i) The Sashastra Seema Bal Combatised, Sub-Inspector (General Duty) Group 'B' Non-Gazetted Posts Recruitment
Amendment Rules, 2010 published in Notification No. G.S.R. 789(E) in Gazette of India dated the 30t" September;



2010.

(i) The Sashastra Seema Bal Combatised Armourer Cadre (Group 'C' post) Recruitment Rules, 2010 published in
Notification No. G.S.R. 961(E) in Gazette of India dated the 9t December, 2010.

(Placed in Library, See No. LT 4222/15/11)
(3) A copy each of the following Notifications (Hindi and English versions) under article 309 of the Constitution:-

(i) The Sashastra Seema Bal (Field Officers) Group 'C' posts Recruitment Rules, 2010 published in Notification No.
G.S.R. 735(E) in Gazette of India dated the 8t September, 2010.

(ii) The Sashastra Seema Bal (Ordnance Services) Group 'C' posts, Recruitment Rules, 2011 published in Notification
No. G.S.R. 51(E) in Gazette of India dated the 27th January, 2011.

(i) The Sashastra Seema Bal Secretarial Service Group 'A' Cadre Recruitment (Amendment) Rules, 2010 published in
Notification No. G.S.R. 1020(E) in Gazette of India dated the 28t December, 2010.

(Placed in Library, See No. LT 4223/15/11)

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND BROADCASTING (DR. S. JAGATHRAKSHAKAN):
Madam, I beg to lay on the Table:-

(1) A copy each of the following papers (Hindi and English versions) under sub-
section (1) of Section 619A of the Companies Act, 1956:-
(i)  Review by the Government of the working of the National Film
Development Corporation Limited, Mumbai, for the year 2009-2010.
(ii) Annual Report of the National Film Development Corporation
Limited, Mumbai, for the year 2009-2010, along with Audited
Accounts and comments of the Comptroller and Auditor General
thereon.
(2)  Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (1) above.

(Placed in Library, See No. LT 4224/15/11)

(3) A copy of the Detailed Demands for Grants (Hindi and English versions) of the Ministry of Information and
Broadcasting for the year 2011-2012.

(Placed in Library, See No. LT 4225/15/11)

*m16
13} It 3iiR clieb Ie AGIeRT 3 I A (9ff 3ReuT AGa) «:: 3reIsl ABlGRN, i 3much! sropefer 3 forwarferRaa ud s ueer U= 3T g <
(1) Ductt siftiforemt, 1956 &t emer 619% & sicsia forworferfad udif &t waves yfer (f&odt den st Jizdurn) -
() (up) RBR 3T B S8l Sacudic BRUIRIT RIS, ucor b ad 1987-1988 & wridmur &t IRBR grRI Jsfler |

(a1 B8R Fec wal $s3disl Saciudic BRUNIE R1fdes, ucor oI ad 1987-1988 o aiftfes yferdgor, dramusifar ay
el 3ol IR foRia-AsIcRARIeId bl R |

(Placed in Library, See No. LT 4226/15/11)

(za) (u) Fear ygor ¢ vl SIS SacTudic prRURee fifdcs, siure & ad 2007-2008 & dricwur & JedRrR grI Aslsn
|

(1) Fezr ygor T Lol $SICIST SACUGIC PRUIge feifdes, siturer o1 af 2007-2008 o1 arftfes yferdcor, crramsiféea
TR A Jol WR ORI -ABICRARISID bl TR |



(Placed in Library, See No. LT 4227/15/11)

(2) 3wiep (1) 3t 3fecafaa udgl ot 81 uce U2 3ol 3 g8 ficid & PRI Gerfol darel ot fazur (f¥edt der st Aam2un) |
(3) =i 2011-2012 & fre iy 3ii FAsmifar e, BN Fiqrerr b uldomht wore B ww yfer (Bodt aer sisjslt dsaur) |
(Placed in Library, See No. LT 4228/15/11)

(4) (v) Aci¥ordt Bk i $fEen o et & at 2009-2010 & aiftfes yferdgar & v gfer (3ot aen sivstt 2izap2or) der
CRAM3EIT R |

(@) Act¥orst TR siw ¥ o echt B adf 2009-2010 & wriwur G 3ewr gt Jefien b v yfer (Rodt aer s
JTd0) |
(5) 3ufep (4) 3t 3feerRaa urf @ 91 uceT U2 3ol 3 U fAcia B PRI Gallol aret o1 faeur (f&ect den sl @) |
(Placed in Library, See No. LT 4229/15/11)

(6) P 3ust (Yuftas2vr 3l Risicor) siftiforwr, 1937 & arr 3 6t 3uari(3) & sidela fowatiRaa sffrensi &t vw-ud yfer
(f2oct aen sispelt Jtxmur) -

(up) sar Quftaur 3iiz Rigicot forewt, 2011 Sit 31 Srerast, 2011 ¥ sea & stue 3 iffRITe Adv=n Ar.@r. {1, 55(ar) 3
YepIidrT e &, Pl v yfer |

(@) Stetwr et gJuftasevr sl Rigicet form@, 2011 it 22 weadt, 2011 P oA P Is1ud 3 SIfRRITG IR0 AL PILE:aL.
105(ar) 3t yapIfdrT gu &, &F vap yfer |

(Placed in Library, See No. LT 4230/15/11)

(7) ugrsit 3t Jiqperes sl Arifie sl P forarur siiz foriqur siftiforer, 2009 &t et 44 6t 3uemt (1) P sideia ugpsil 3 JawErd iz
JArafdies Asit @ forarur siiz foriqur (Siarp2or YaTvIug o1 Yu, A0 stid i 3ifer iz o o foruerer) forpr, 2010 st
14 3wz, 2010 & 913 P Iro1ud 3 SiffRITe 36l 1.1 a1, 974(ar) 3 ymifor e &, &t v yfer (Boct aen sEEh
AIDBIN) |

(Placed in Library, See No. LT 4231/15/11)

(8) direr bic iz oo Sfia siféiforewrt, 1914 ot emr 4 (a) P 3idsia uGy JerRYer (9112 3 SR BT fAforRerol) (ol JAdgierT) S,
2010, s 28 ez, 2010 & 91> P Ae1ud, 91 ifdRwTen A Ar.o1.fer. 3052(ar) 3 ywifdn gu 9, &t v yfer (fFoct aen
Bomige:ezea )i

(Placed in Library, See No. LT 4232/15/11)

(9) smaoa® aeq siffiforme, 1955 ot arr 3 6t 3uart (6) P sideia frafeiRan siftRrgensil &1 vo-uvw yfer (Bect aer spjsh
Rinzieniy ) JEEEE

(up) 3dep foriqur (Imat dolerer) snser, 2010 sit 3 ez, 2010 & 91 P Iowud 3 SifeRIde e 1.3, 2886(ar)
UePIfSIA B3I e |

(@) wr.3m. 2724(ar), Sit 8 sraraz, 2010 P o1 & AsTue, 3 YDIA 311 o1 del RSRID grRI 3feeilRad siféRIfra yrilstomemait
ORI dfed fepr Sirol & fere s yRilsroret Jfaenail oI smaedpdr fafsiidte &t a1 8 |

(efter) wr.3m. 2725(31), Sit 8 sraFaz, 2010 & s1rRa b Ustud, 3 YIfdrd 331 e den RBRIb grI 3dd oriqur suger 1985 &
s 200 P il 43l ACHRED SIS-3EIORET Bibe DI [AfeIGorel 3eifeeT 3d3® B U 3 JHERIRIA o= oRI & |

(ar) 33 foriqur (wor deieer) anger, 2010 i 8 sraver, 2010 P s1ma P Irs1ue 3t ifdRITeT =M B1.31. 2726(31) 3
YD B3I o |

(10) 3uwer (9) &t #1c 2iz=n (@), (dier) &iie (arR) 9 3feeiRad udl ot st ucel U2 3¥T6! 3 U ficig b BRI Golfl arel dlor faur
(o<t aer sisjsh Jixmau) |



(Placed in Library, See No. LT 4233/15/11)



